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(NSFs), etc. It has been decided, among others, to enhance performance monitoring,
emphasize on greater role of coaches in devising training programmes of medal prospects
and strengthen sports science set-up. It has been decided to issue open advertisement
for hiring foreign coaches wherever possible.

Further, National Sports Federations (NSFs) have been advised by the Department
to identify medal prospects and their support staff for the 2020 Olympic Games so as
to ensure that the core probables get support of dedicated world class support staff
on a continuing basis to be able to work as a coherent team and deliver.

The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, | have a point of order.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will allow you. But, first let me do some formal Business.
...(Interruptions)... Please sit down. ...(Interruptions)... Always point of order!
...(Interruptions)... It is rather a point of disorder. ...(Interruptions)... It is not a point of
order, itis a point of disorder. ...(Interruptions)... But, anyway, | will allow you.

Now, Supplementary Demands for Grants (General) 2016-17. Shri Arun Jaitley.
SUPPLEMENTARY DEMANDS FOR GRANTS (GENERAL) 2016-17

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIARUN JAITLEY): Sir, I lay on the Table, a statement (in English and Hindi) showing
the Supplementary Demands for Grants (General) 2016-17.

RE.DISCUSSION ON DEMONETIZATION OF CURRENCY —Contd.
MR. DEPUTY CHAIRMAN: Mr. Pramod Tiwari, what is your point of order?

SHRI PRAMOD TIWARI: Sir, kindly see Article 102 of the Constitution. It is about
the disqualification of Members. It says that a person shall be disqualified for being
chosen as, and for being, a Member of either House of Parliament if he holds any office of
profit under the Government of India or the Government of any State, other than an office
declared by Parliament by law not to disqualify its holder. ...(Interruptions)... Second, no
Member of Parliament shall be liable to any proceedings in any court in respect of anything
said or any vote given by him in Parliament or any Committee. Now, | am talking about (c).
..(Interruptions)... ¥%, ¥RT R I8 H& & 3R W1 $IRT TR 2| ...(TIEH)...
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PV AT G fheR? ...(Taem ). ..
it yire foramt: ot gara ) .. (aEm). ..
MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

sft wHiE forard}: R, A7 @iSe 3iT 31T I8 & o o1l 89 Sl H§ 99 & v
SId &, S¥1 O)E BT dhglsl & @l 37 I8 & 3R d I ddx 9 &, df I 4, I
TTae 3T gfear @ sfevefd et €, 9 & I El < I €I ...(ay)... O BIeed
fifvex QiR PIER ffex, k] pauper N ﬂ% %, Ig TTaHS pauper 8l ﬂ?ﬁ HENEE]
TART 441 81 S I 8, A1 ¥ 102 (1) A fe¥a@ifersts 81 21 ... (@a8)... So, neither the
Prime Minister nor the Council of Ministers survives as per Article 102(c).
...(Interruptions)... T 102 () I faT & ® Bl ...(AUM)... 37 A1 BT RomgT B
ifeu, R i fAfed &1 Regs o1 arfey, ursd A Rex 1 Reiga &=
1Y ...(ALITH)...

sft STRHIRY: T T 9 32 &, M ... (IILH). ..

it e Rar: 98 TTaeHe g e W1 991 X8 & Bifdd T8l 8, S gART ST
TS UATH T | ..(—GYTH).... It is very important, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: So, who should be disqualified? ...(Interruptions)...
Which Member should be disqualified? ... (Interruptions)...

SHRI PRAMOD TIWARI: The Council of Ministers, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Oh! I see. Have you given me powers to disqualify

the Council of Ministers? ... (Interruptions)...

SHRI PRAMOD TIWARI: I want your ruling, Sir. ...(Interruptions)... If the PSU
banks are not entertaining our legal tenders ...(Interruptions)... THIR S U ®, S
MITHE 9 < b, ... (AY).... Al g8 JXI AR (ST THTS 81 Sl 81 ....(FaeH)....

MR. DEPUTY CHAIRMAN: Mr. Pramod Tiwari, please sit down.

...(Interruptions)...

7} yire forams: AR, BHRT 9T 8, B9 AT /R € 3R Y T8I < B €, Tl I8 PR I
Ve 4 fearferar 81 77E 71 ... (c@aem).... TR, § 31U Sfen aredi gl ... (Faum). .

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... Let me give a ruling. ...(Interruptions)... First you should give me

power to disqualify. ... (Interruptions)...

SHRI PRAMOD TIWARI: I will pray to God. ... (Interruptions)...
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sft ¥aq Aol (TST19): AR, 770 U raise B & (ol & W 81 21 ....(IEHH)....

MR. DEPUTY CHAIRMAN: That is not a point of order. ...(Interruptions)... What

you are raising is only a point of disorder. ...(Interruptions)... Okay. ...(Interruptions)...
2 ST A (ABRTS): TR, ... (FAYH). ..

MR. DEPUTY CHAIRMAN: Shuklaji, what do you want to say?

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, the entire country has been put in

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What do you want to say, Shuklaji?
...(Interruptions)...

it Sren ¥ @ e W), TRT W U WiEe ot fSHsieR T
..(TALT)....

3t Ioha gae: <, U e, iUl L. (agM)... R, TS gag cilex ATh
YIS ...(HQET)....

ot Qe A: W, A H o e F U™ 33 IR IUY el A A2
..(TAYT)...

37 TToTa Ya: IR, Y8 ISR 3T ISR, 71 eI 41 ATSTE Sl A Teb a1
IaTs oY, 9 U 931 3HICC WIST T ...(ATEH). ..

3ft STFHTYRT: Y SH1, THDBT RATS WI5+149 AR § b &l ... (GHH)....

it ISt A AR, YA shex] Bl TTHT Bl AR ollSR 3 AU 7 31T
GIE U 9gd gHIec 91d SaTs off o Ya=g Aeheds war & b U ot 7 am
...(TFET)....

sft STRHRT: 3HHT RS 81 T2 ....(agm). ..

N} TSI E: TR, BI¥ AR A189 I8l 90 €1 d TS B1p) $H 4 BH gD
HHH Al B [ 1 RIgUer 2, fam =1 §ol 3 31man 8 3iR a1 deaoie gor 2!
IEH BH H B I & A I8 91 1Y S 91 S SOT8 7, 98 9gd Heedqul a1d B
gaferg # arEdr € £ 39 R WWaR &1 Rt 81 5yl

MR. DEPUTY CHAIRMAN: All right. What do you want to say? Mr. Minister, do

you want to say something?
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AT =T 31 rfdrp Rar #3it (3ft enmeR av TEella): R, WR7 9 B

MR. DEPUTY CHAIRMAN: Okay. I will come to that. Now, he wants to say

something. ...(Interruptions)... I will come to you also.

SHRI AJAY SANCHETI (Maharashtra): Sir, without starting the discussion, we are

discussing the same issue.
MR. DEPUTY CHAIRMAN: I agree with you.
SHRI AJAY SANCHETI: Then, why not make it formalised?
MR. DEPUTY CHAIRMAN: I agree. That is a good suggestion.

SHRIAJAY SANCHETT: Daily, we are discussing the same issue. ... (Interruptions)...
Sir, disqualification should be a matter of introspection first. Then only we should speak
all this.

MR. DEPUTY CHAIRMAN: I agree with you. Now, Shri Sukhendu Sekhar Roy.

i GEI=g AR I (T ) ARl § fach Hegq | A fact 21 off 4
Frdes HRAT 18T § [ Bel SR §ITel H d1.51.G1. & Ueh Il b T 33 ARG BUY aRMHS
BY 3R 1Y €1 BfR 1 GRS gUI I &1 89IR Bl 75 B! & 25 ARG Uy AT &1 &
P! BT AMIHT fSUTSHE BRI fh I9h UTH ST OIR Bl s BRYT BT 25 TG BT
HET A 37T, ST ST Bl T et 78122

MR. DEPUTY CHAIRMAN: Where did you get this information from?

i G5 AW 1 A ATCH! Bl FTE] el X818 Teb ATGH! b ITH S+l T5 bul
[EEIEASIENICE RN B

MR. DEPUTY CHAIRMAN: Where did you get this information from?

7 YRI=g IR IR: TN RIT ITHT [SUTSHE BIAA BRAT?
MR. DEPUTY CHAIRMAN: Okay, okay. Now, Shri Tiruchi Siva.
SHRI TIRUCHI SIVA: Sir, there are some Bills listed.

MR. DEPUTY CHAIRMAN: After that, we will take up the Bill. I agree, Mr.

Tiruchi Siva.

SHRI TIRUCHI SIVA: No, Sir. There are certain Bills to be discussed.
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MR. DEPUTY CHAIRMAN: The most important one is the Rights of Persons with
Disabilities Bill, 2014.

SHRI TIRUCHI SIVA: Sir, the Human Immunodeficiency Virus and Acquired
Immune Deficiency Syndrome (Prevention and Control) Bill, 2014, is also very important.
The Taxation Laws (Second Amendment) Bill, 2016 is also important. Everything
is important. We have to discuss everything in detail, and we cannot pass it in such a
situation. Before that, we have to complete the disussion which has already been started.
For that, you just ensure that the Prime Minister is here for the discussion, because so
many issues are there to be discussed. The Finance Minister says that it could be replied
only after the discussion. ...(Interruptions)... If the discussion has to take place, we need

the Prime Minister who announced the decision of demonetisation.

MR. DEPUTY CHAIRMAN: How can you say that? How can you say that?

...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, we expect the. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You can say. ...(Interruptions)...
SHRI TIRUCHI SIVA: We are not compelling, Sir.

MR. DEPUTY CHAIRMAN: You can say that the Prime Minister should come and
participate. That I agree.

SHRI TIRUCHI SIVA: We want the discussion, Sir. And, we want the Bills to be

discussed.
MR. DEPUTY CHAIRMAN: How can a discussion be conditional?
SHRI TIRUCHI SIVA: We need a congenial atmosphere.

MR. DEPUTY CHAIRMAN: You are a Vice-Chairman. ...(Interruptions)... You
are a Vice-Chairman. How can we have a conditional discussion? Conditional? Show me

the rule.
SHRI TIRUCHI SIVA: No, Sir. The House is supreme.
MR. DEPUTY CHAIRMAN: This is what I am telling you every day.

SHRI TIRUCHI SIVA: Sir, the Members of the House are expecting the Prime
Minister to be here. That is it, Sir. Sir, we have already discussed this and we have to

discuss it further. Some more time is. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: You can request the Prime Minister; I have no

problem.

SHRI TIRUCHI SIVA: Sir, the House is supreme and he is answerable to the
Parliament when it is in Session. So, we expect him to be here, so that the discussion can

continue. Bills can also be discussed. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I am only asking a question.
SHRI ANAND SHARMA: Sir, ...(Interruptions)...

MR.DEPUTY CHAIRMAN: I will allow you. Anand Sharmayji, I will allow you. Mr.
Tiruchi Siva has raised a point. I am only asking a question. It is very simple. I am hearing
it for the last one week that the Prime Minister should come here to start the discussion.
Let me tell you that there is no such rule. There is no such rule. ... (Interruptions)... Let me

say. There is no such rule. You can request the Prime Minister; I have no problem.
SHRI TIRUCHI SIVA: You are right, Sir.

MR. DEPUTY CHAIRMAN: But to make it a condition for starting the discussion,

is not proper. ... (Interruptions)...
SHRI TIRUCHI SIVA: But, Sir, the situation is very grave outside.

MR. DEPUTY CHAIRMAN: My appeal to you is, please start the discussion, the
Prime Minister will come. Also, the Leader of the House has said that the Prime Minister

will come and participate.

SHRI SITARAM YECHURY (West Bengal): Sir, please correct yourself. Don't say,
'Start the discussion'. Discussion has already started. We said, "we will continue when the

Prime Minister is here."

MR. DEPUTY CHAIRMAN: Thank you for correcting me. ...(Inferruptions)...

Resume the discussion. ... (Interruptions)... Thank you for correcting me.
DR. K. KESHAVA RAO (Andhra Pradesh): Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: After Anand Sharmaji, I will allow you, Dr. Keshava

Rao. Okay. You can say. I will allow Anand Sharmaji after you.

DR. K. KESHAVA RAO: Sir, we have been fighting for the last one week, as you

are saying.
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MR. DEPUTY CHAIRMAN: You help me resume the discussion.

DR. K. KESHAVA RAO: Sir, I am raising an important issue. This is a moot point
to be known. The motion before you is — please try to read it — not on demonetisation
but on the fallout of demonetisation. So, nobody is challenging demonetisation. We
don't want a debate on demonetisation at all. Everybody has started with a prefix that
they support demonetisation. So, what is this fallout? Ten people died. Who should
reply? The Home Minister should reply. Then, ATMs are not working. Who should
reply? The Minister of Communications should reply. Then, there are wrong notings on
the currency notes. Instead of "g8" 3= 9T foreg fe=m T JodT STefl %, RREIESER
ISR 81 TR, & G dTSIR 81 71 98BI Sl HYIN? TILIR.SL. @ M? Ol Uil i
feae g8 off, ™ 14 AW 71 a7d @ off, 599 14 FAFRGEST & U= Ua Fd9a (63l As

far as monetary issues are concerned, it is right that the Finance Minister will get up and

answer. All of us are satisfied. Now, for other things, who will answer? That is why, Sir,
we will go back to the Constitution. The Executive, i.e., the Government is accountable.
They are accountable to this House. So, the House has a right, and we are debating that.
I am not trying to talk like the Leader of the House who was challenging the things. It is
not a challenge. He has, unfortunately, lost his composure today for what reasons, I
don't know. He seldom does that. But the question today is, the issue is, 'we want a
debate'. But whom should we address? There are 14 Ministers. Should I go around and
talk to them? That is why when the Constitution says that this Government becomes
accountable, then the question is, one person takes the responsibility. This is not the
monetary issue on which I am talking to the Finance Minister. When I am talking about

14 Ministries, the coordinator is the Prime Minister. That is why after 10 or 15...
MR. DEPUTY CHAIRMAN: But do you know ...

DR. K. KESHAVA RAO: Sir, I am leaving it to you. I am referring to the Constitution,
I am referring to the Rules, I am referring to the spirit. Sir, it is the spirit of the word that
counts, that delivers justice, not the word itself. So, we must understand this. [ want the
Leader of the House to understand the spirit of the objections. The agony or the anguish
or the anxiety of the Members is — Look, we are speaking, but whom should we address?
That is why they want the Prime Minister to be here so that he coordinates it, so that
he understands them and then reply. This is not that the mercy we are speaking. We are

asking because Mr. Yechury...

MR. DEPUTY CHAIRMAN: Okay. I have got your point. ...(Interruptions)... 1

have got your point. ... (Interruptions)... Mr. Anand Sharma. ...(Interruptions)...

DR. K. KESHAVA RAO: Last word. Mr. Yechury had raised 18 points during his

speech. That can go to the Finance Minister. | have no objection. But what about others?
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...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have got your point. But the Minister is on joint
responsibility. Yes, Mr. Anand Sharma. ... (Interruptions)...

DR. K. KESHAVA RAO: Please. Since you have said it, please allow me. There
is a difference between joint responsibility and a debate-response, the response, like a
societal response, what is known as the House response. What I am trying to say is, if
somebody dies, it is usually the Home Minister who is held accountable. It is not the joint
responsibility. Joint responsibility comes for the policy. It is not a policy formulation.
It is about the debate which I am trying to talk. In the debate, when I am trying to talk
about the law, I want to know whether the legal tender can be unilaterally withdrawn.
There are three parties to this thing. One is the RBI from whom we have got it, another
is the Government and the third is a party. ...(Interruptions)... Whom should I ask?
...(Interruptions)... We should ask the Law Minister. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma. ...(Interruptions)... 3T< It
ST 91feTTI After that, the Finance Minister has to react, I think. Yes, Mr. Anand Sharma.

SHRI ANAND SHARMA: Sir, the points that have been raised this morning and
just now by Mr. Tiruchi Siva and by Dr. Keshava Rao, it is true that the Chair has said
that the Government has collective responsibility but the Prime Minister is first among
the equals. That is also the Constitutional position, and this is also a fact, Sir, that exactly
one month ago, on the 8th of November, the hon. Prime Minister, Shri Narendra Modi,
addressed the nation. He made the announcement, invalidating the currency notes of
% 500 and ¥ 1000 denomination from midnight that day. That created a situation, Sir, that
86 per cent of the currency was invalidated, and now it is one month, and the situation
is that tens of millions of Indians are not working, but standing in the queues. This is
the reality. Now, the Ruling Party also should ponder over it instead of objecting to
our questioning, our protesting. Sir, ours is a parliamentary democracy. We don't have
a presidential form of Government. Therefore it is the duty of the Opposition. As the
Leader of the House himself will recognize, it is wrong to give an impression that the
Opposition is opposing Prime Minister's crusade against black money. Good luck to Mr.
Prime Minister. If all the money in circulation, 86 per cent of India's currency, was black
money, I regret to say that that is not the position. But that is what the Prime Minister said,
not you. The Finance Minister has the wisdom not to say such things. I know that. But this
is the impression which the Prime Minister is giving to the whole world. Today, Sir, there
is also a situation that the foreigners who come to India — because we are Members of
this House; we have a responsibility towards the image of the country — are also being

put a black-mark; their foreign currency withdrawals have been rationed.
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MR. DEPUTY CHAIRMAN: Then why don't we discuss?
SHRI ANAND SHARMA: Please allow me.

MR. DEPUTY CHAIRMAN: Why don't we resume the discussion?

...(Interruptions)...

SHRI ANAND SHARMA: I am just coming to the point, Sir. One minute, Sir. Also
the Foreign Missions — they represent the sovereign countries — individually, collectively,
have been, for the last three weeks, to the External Affairs Ministry and to the Finance
Ministry. They have been pleading that it is impossible for them to work when the money
available to them has been rationed. That has globally affected India's image. Therefore,

these are questions as the fall-out of implementation, irrespective of the intention....
MR. DEPUTY CHAIRMAN: Therefore, you please resume the discussion.
SHRI ANAND SHARMA: Sir, please allow me.

MR. DEPUTY CHAIRMAN: What is the rationale of saying it and not allowing

the discussion?
SHRI ANAND SHARMA: Sir, my rationale is this.

MR. DEPUTY CHAIRMAN: You say it but you don't allow the discussion! What

is the rationale of that?

SHRI ANAND SHARMA: Sir, please be fair to me. We started it. We have

spoken.

MR. DEPUTY CHAIRMAN: I am not able to digest your argument. That is the

problem.

SHRI ANAND SHARMA: Sir, how can I be running away from the debate when

we have started it and I have spoken? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I am not able to digest that. ...(Inferruptions)...
SHRI ANAND SHARMA: Sir, please ask them to sit down. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... I have allowed him. After

he finishes. ... (Interruptions)...

SHRI ANAND SHARMA: So, Sir, what | am saying is that we are right in asking
— with all respect, the Prime Minister, on the first day itself when the debate started,
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was very much in the precincts of Parliament — that and even now, he must answer our

questions, not just come and speak. That is an intervention.
MR. DEPUTY CHAIRMAN: He said he will do that.
SHRI ANAND SHARMA: Sir, for what has been unleashed on this country...
MR. DEPUTY CHAIRMAN: The Finance Minister said he will do that.

SHRI ANAND SHARMA: It is financial anarchy. India's image has been sullied
globally. Who is answerable for that? It is not the Finance Minister; it is the one who had
addressed the nation that day like a super... ...(Interruptions)... It is he who is responsible.

...(Interruptions)...
SHRI SITARAM YECHURY: Sir, I have a point to make. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI SITARAM YECHURY: Sir, I agree with you when you say that you don't have
the power or the right to summon the Prime Minister to be here. That is what you were
saying. I understand that. You can also understand our feelings. ... (Interruptions)... At the
same time, Sir, we have had certain precedents in this House. There was a precedent during
a discussion on the 2G scam and it is that I am referring to. We all insisted, including me,
that the Prime Minister should be present to listen to us. For two full days, the then Prime
Minister was present and, at the end of that debate, we constituted the Joint Parliamentary
Committee. ...(Interruptions)... I am not saying you invoke it. I am only saying, please

understand the culture and respect the sentiments of the Members of the House.
MR. DEPUTY CHAIRMAN: Okay. You made your point.

SHRI SITARAM YECHURY: Sir, that is what we are appealing to them. We are

appealing to them to understand, like it happened then, and do it now.
MR. DEPUTY CHAIRMAN: Hon. Finance Minister.

SHRI ARUN JAITLEY: Mr. Deputy Chairman, Sir, we have gone through this
exercise of having a major debate which is incomplete, and a lot of bits-and-pieces
of debate every day. The debate was under Rule 167 and nine hours were allotted for
that. We have spent seven hours on that debate. I have no objection if we spend a few
more hours. We need not stick to the nine-hour rule. We can spend more time. It is,
obviously, an important issue. It is an issue on which some questions have been raised

and, therefore, those questions have to be answered. But we must bear two facts in mind.
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[Shri Arun Jaitley]

The first is that the Government and the Council of Ministers function with a collective
responsibility. And, therefore, when there is collective responsibility, there is no such
principle that a specific person has to answer. With collective responsibility, even if one
Minister answers, he answers for the whole Government. ... (Interruptions)... But in this
case, we have repeatedly said that the Prime Minister is going to participate in the debate.
Obviously, when the Prime Minister participates in the debate, there are going to be, after
hon. Members have spoken, two major interventions in the debate, one, by the Prime
Minister and the other by me. That is going to be there. We are going to deal with the
questions which you have raised. We also have a practice in this House that if something
remains unanswered, Members seek clarifications which are answered. What is the stage
we are at? Half-way through that debate, you interrupted the debate; we didn't. We kept
insisting that the debate goes on and, now, you have started raising conditions which have

never been raised in the history of this House.
Sf} 9T IATE: B e gAT? VAT §AT 21 ....(FGETH)....

il 30T Sicell: XY SN, VAT B4l 8] §AT &l ... (FAYH)... I§ B4l T81 gaTll
3% HE- A e BT 21 ... (TALT). ..

sft FR9T SRTATA: 31T SR IS | & 3MYS A1 | ... (HILH)...

SHRI JAIRAM RAMESH (Karnataka): That is not true. ...(Interruptions)...
During the coal scam, there was insistence that the Prime Minister be present.

...(Interruptions)...

SHRI ARUN JAITLEY: Sir, in the 2G debate or other important debates, we had
insisted in the past that the Prime Minister comes and participates in the discussion.
...(Interruptions)... But there is no practice in this House, not a single practice, that a
Member says, "I want the Prime Minister to be present when I speak." You may have
a right to assume that importance yourself, but there is no such precedent in this House
since 1952 that the Prime Minister must be here to listen to each and every Member.
...(Interruptions)... The Prime Minister has many other responsibilities. ... (Interruptions)...
The Prime Minister will participate in the debate, and if the Opposition wants a debate,
let them be honest enough to say 'Yes or No'; let them not impose unreasonable and

impossible conditions for a debate. ...(Interruptions)...

SHRI SITARAM YECHURY: With due respect to the Leader of the House, let us
put the facts straight. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: He said that there should not be any condition.
...(Interruptions)... There is no precedent in this House. ...(Interruptions)... 1 am very

clear. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I don't suffer from any self-importance. I spoke
when the Prime Minister was not here. ... (Interruptions)... 1 spoke when he was not here.
...(Interruptions)... 1 don't suffer from that. ... (Interruptions)... But the point is, respect
the sentiments of the House. ...(Interruptions)... The House was respected when we
discussed the 2G scam. It was respected when we discussed the coal scam and the same
thing must be respected here. ...(Interruptions)... What is wrong in what we are asking?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You can make your request, but it is for the

Government ... (Interruptions)...

37t HERTST SIF: 989 BRI, 989 F A WM .. (). ..
sft 3R B AT (ABRT): TdT BRI, Fa] BRI ... (TILT)....
i} TR ST TR, YT T 81 BT 872 HfelT U] Y& I8 &g & 8l ....(FaL)....

SHRI SATISH CHANDRA MISRA: Sir, there is one apprehension in our mind.
TR, B 1T 41 dhE IR & o6 ureH ffRex gt omg? &9 g7 swfery o' <@ ¥ wife 9
IER PT BE S B ...(FIY)... S/ MA e T § FH7T fF 89 A bR et
€, ST ABR Tl S| ... (FGLT). .. 3R I AT AR Tt 1Y ... (FGLH). .. 3R 99
DI HHR 7 Y AT STATG DI <72 ... (FIEHH).... T S W I8l I8t MHR 9a1d al S|
...(TTLT). ..

MR. DEPUTY CHAIRMAN: Misraji, the Prime Minister will come.
...(Interruptions)... Misraji, the Prime Minister will come and participate. ... (Interruptions)...
Let us resume the discussion. ...(Interruptions)... The Prime Minister will come and

participate. ...(Interruptions)...

ot I<er o fsm: 9 o @ 8 5 § e TR Idr SIS, A1 Ugd T8T I
STaTg o 1 ... (IIEH). ..

MR. DEPUTY CHAIRMAN: Why don't we take up the Disabilities Bill?

...(Interruptions)...

st ATR T MEAd: FE-IT STYFUIRT ST, § MId 1809 I g1 Il I
IS AT 18T § (P ... (@ag)... [:era @ fierR e, 2014 TiRd &=
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Bl ...(AIF)... I8 JANE weayyl fadasd ¥ ... (@auM)... <9 # e drn
...(FAI)... & 3d IR & oy, 976 aifore, i, defvres, siRe, aiis
..(AU)... IEP [P Bl efec | I &I gRT H A 81 b1 Ao ey
PRAT B ... (FAY).... F YA IS BT A1 {6 8199 Bl 3ifex § Ay 39 UIRa
BRI BT HE BN ..(AGET)...

MR. DEPUTY CHAIRMAN: I also agree with the Minister. ...(Interruptions)...
This Bill is very important. ...(Interruptions)... We should consider it; but I cannot do
it in the din. ...(Interruptions)... Dr. Harsh Vardhan, do you want to make a statement?
...(Interruptions)... Would you like to lay it on the Table? ... (Interruptions)... Statement by
Minister on India International Science Festival (IISF-2016) being organized from 7-11
December, 2016 at CSIR-NPL Campus, New Delhi. ... (Interruptions)... You can lay it on
the Table. ...(Interruptions)...

STATEMENT BY MINISTER

*Re. India International Science Festival (IISF - 2016) being organised from 7-11
December, 2016, at CSIR-NPL Campus, New Delhi

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF
EARTH SCIENCES (DR. HARSH VARDHAN): Sir, I lay a statement on the Indian
International Science Festival (IISF-2016) on the Table of the House.

I have risen to apprise all my colleagues here about the India International Science
Festival (IISF-2016) - the largest festival of science in this country with its focus on

"Science for the Masses".

As hon. Members are well aware that our nation has achieved a preeminent position
in the field of Science and Technology, in the field of Space, Atomic Energy, Information
Technology and also newly-emerging technologies such as Nano Technology and Bio
Technology. In this process, we have created one of the world's largest network of

scientific institutions.

Our hon. Prime Minister has directed that the benefits of our advancements in
Science and Technology must reach to the masses. Towards this, the Ministry of Science
and Technology and Earth Sciences has taken the initiative of launching India International
Science Festival (IISF).

*Laid on the Table.



